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o.A.NO.428 OF 1996 

ORDEF. DA2ED 17-02-2003. 

Heard Mr.D.P.Dhalsa nt.t4 eaj:ned Counsel, 

appearing for the Applicant and Mr.J.1<.Nayak.1earned 

Additional Standing counse1.Ir the Union of India, 

appearing for the ResqpQndents and perused the records. 

Applicant was a candidate in the Dertmenta1 

Examination held on 30,7.1995 for promotion to the postal 

Assistant. Having net satisfied with the marks awarded 

to him in the examination papers, pursuant to the Govt. 

of India( Department of p. 	etter under M*ure.4 

dated 23_5_1994)he depesitd an amount of s.300/- for 

retetalling/revaluation of arhe-4n all the three papers 

and made an application on 20,1,1996,Since no csmmunicatjeti 
WeLyle 

4 -ae4-eeg- received by him he has filed this Original 

Application U/s.19 of the Administrative 2ri3unals Act, 

1985 praying for a direction to the esondents to treat 

the applicant to haveAsuccessful in the said examination, 

cCuntr has been filed •y the Respendts 

explainint that the circular/letter under Annexure.4 dated 
*. Lav 

23-5.1994 iO- been modified (in letter dated 7.09194 

under Ann exure.S/1 to the counter)t* the extent that 

only in such circumstances the candidate can apply for. 

reverificati.n of marks and not for revaluetion.nuring 

the hearing, learned Additional standing counsel has,*wever1 

submitted that on reverificatiofl of the marks awarded to 

the ap1icànt in each paper,nothirlg was found wang. 



O.A,s. 428/1 ?96 - 
c.ntd ... Order dt.17. 2.2003. 

In this view of the matter, ncthing wron!J 
'a  

wa&&nd with the ResQndts and, acc.rdin1y, this 

0içina1 Ap1ication is dimissed,eing devid of any 

rneit,y leaving the jarties to sear their •wn costs. 

(MANO NJAN MOkIANTY) 
VICE-CI-1AIRMAN 	 tvIEM3 ER (JUDI(IAL) 
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